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by the Visiter's nominee during 1961
and 1962 (upto 7.8.62) is 21 and 13
respectively,

Invitation to attend the Selection
Committees is invariably sent by the
University to the Visitor's nominee.]
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+[TAKING OVER OF GOLD BY
(GOVERNMENT FROM THE PEOPLE

*248 f Surt B N. BHARGAVA:{
"\ Smrr RAM SAHAL

Will the Minister of FINANCE be
pleased to state whether Government
propose to introduce a scheme under
which they intend to take the gold
available with the people on payment

[4 SEP. 1962 ]
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of compensation and invest it in deve-
lopmental works; if so, what are the
details of the scherme?]
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(T DEPUTY MINISTER 1N THE
MINISTRY or FINANCE (Surr B. L.
BHAcAT): The possibilities of utilis-
ing private hoards of gold for deve-
lopmental purposes as well as the
related question of discouraging
people from investing in golg so that
there is no continuing strain on
balance of payments through illegal
imports are always under considera-
tion. Such action as Government may
be considering on a question of this
kind cannot, in public interest, be
disclosed except at the abpropriate
time.]

) WEE ATOWST Wplg o Far
TATRE | T/ A FT 13 G50 FITAT
3 f& z Any Foataat ¥ g fFaAT
ar g 7

ot dlo HXo WA : UF H[7 {1
gane % feara § a7 weray fEar
amAry i e @ STt H1F #7 A §
IYF AT q7 AT Yooo FUT
w4 F W A4 9 BN AR
TR Q40 AL aIE /T §

+[ JEnglish translation.
iThe question was
B. N. Bhargava.

actually asked gn the floor of the House by Shn
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Surr C. D. PANDE: Does the
scheme that is being contemplated by
the Government refer to the gold
hoardings in bullion or tg the entire
amount of gold mchading ornaments
like trinkets, etc, in the whole country
in which case even poor people will
be concerned

Surr MORARJI R. DESAI: The
scheme has not yet taken any shape
of that kind and therefore, it is not
possible to say what it will cover.

Serr BHUPESH GUPTA: May I
know if it is not a fact that in an
earlier note by the Ministry of Fin-
ance it was estimated that the gold
held in bullion would be about Rs.
1,000 crores worth at Indian price
and may I know why the Govern-
ment in this connection is not issuing
notices to former Princes like our
friend, the Maharaja of Jaipur here,
for example, to declare the amount
of gold they have so that they could
be asked to lenq this gold to the
Government of India for investment
purposes? Why is it not being done?
They are very well known people
and everybody knows that they have
got plenty of gold. He is a very
good man and he would have dec-
lared the amount of gold in his pos-
session.

SeErt MORARJI R. DESAI: In the
first instance the presumption that I
estimated it at Rs, 1,000 crores; that
is, the stock of bullion in this coun-
try, is not right. T have not estimated
anything like that.

Surt BHUPESH GUPTA: You said
in an earlier note. I do not think

[ RAJYA SABHA]
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personally he did it Sir. T do not
think the hon. Minister personally did
it but if I remember aright, in an
earlier note it was estimated that it
would be of the order of Rs. 1,000
crores. I cannot give the exact
words; anyhow it was a huge quan-
tity. Even last time in the Finance
Consultative Committee it was re-
vealed that

Mr. CHAIRMAN: Anyway, that is
not an important point.

Sarr MORARJI R. DESAI: The
whaole impression is wrong. There has
never been such an estimate. The
estimate is about the total gold that
may be in this country and that also
is merely a guess or, if you want to
cal] it that way, an estimate by some
people, But that also is 24 times the
international value and therefore its
value will come down to nearly two=-
fifths of that estimate. The other
thing he said is a suggestion for ac-
*ion,

Surt BHUPESH GUPTA: Not sug-
gestion for action, Every year the
Government is paying Privy Purses to
the former Princes and they have got
gold. I would like to know why the
Government is delaying in this mat-
tet Don’t allow me to put a question
which strictly speaking is a sugges-
tior for action but certainly I would
seeF information from the Govern-
ment as to why the Government has
not thought it fit to ask the former
Indian Princes to declare theiy gold
stocke so that the Government could
then consider the advisability of
tapping them for investment for our
Plans

Surt MORARJI R, DESAI: As far
as I know. I do not know whether
they have any gold bullion. The
ornaments that they have, they have
already declared,

*849. [The questioner (Shri Chandrg
Shekha*y wag absent. For answer,
vide cols, 4808-09 infra.]



